237 D.5.G. (Gen.)
certaln services during the financial
year ended on the 3ist day of March,
1967, in excess of the amounts granted
for those services and for that year, be
taken into consideration.”

MR. DEPUTY-SPEAKER : The gqucs-
lion 1s :

“That the Bill to provide fur the
authorisation  of appropriation  of
moneys out of the Consolidated Fuod
of India to meet the amounts speot oo
certain  services during the financial
year ended o©n the st day of March,
1967, in excess of thc amounts granted
for those services and for that year,
be taken into consideration.”

The motion was adopted
MR. DLPUTY-SPEAKER : The ques-
tion is @

“That dauses 2 and 3, the Schedule,
clavee 1, the Lnacting Tormula amd
the Title stand part of the Bill,

The mution woy adopted

Clauses 2 and 3, the Schedule, Clouge 1,
the Fracting Formula ond the Title
were added to the Bill

SHRI P. C. SETHI : | beg to move @
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
lion is :
“That the Bill be passed.™
The motion was adopted

DEMANDS FCOR SUPPLEMENTARY*
GRANTS (GENERAL) 1968-69.

MR. DEPUTY-SFEAKER : The House
will pow take up the Supplementary
Demands for Granots (Geperal), 1868-69.

Dcmand No, 1—Ministry of Commerce
(Ministries of Foreign Trade and Sapply
ond Incustrial Development, Internal

Trade and Company Afairs)
MR. DLPUTY-SPEAKER :

wmuoved
“*That

Motion

a Supplementaty sum not
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exceeding Rs. 5,03,000 be granted to the
President to defray the charges which
will come in course of payment duricg
the year ending the 31st day of March,
1969, in respect of *Ministry of Com-
merce (Ministries of Foreign Trade and
Supply and Industrial Development,
Internul Trade and Company Affairs'.”

Demapd No. 3—Otber Revenue Expcoditure
of the Ministry of Commerce

MR. DEPUTY-SPEAKER :
moved

“That a Supplementary sum not
exceeding Rs. 50,39,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1969, in respect of ‘Other Revenue
cxpenditure  of  the Miplstry of
Commerce'.”

Motion

Demand No. 4- Minigtry of Defence

MR. DLEPUTY-SPEAKLER : Motion
muoved
“Ihat a Supplementary sum oot
exceeding Rs. 1,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of

Defence’.
Demand No. 5— Defence Services, eflective

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplemenlary sum not
exceeding Rs. 58,57,18,000 be granted to
the President to defray the charges
which will come in course of payment
during the year eading the 31st day of

March, 1969, in respect of ‘Defence
Scrvices, Effective”.”
Decmand No. 6—Defence Services, Non-
cffective.
MR. DEPUTY-SPEAKER : Motion
moved

“That a Supplementary sum oot
excecding Rs. 1,75,00,000 be granted 1o
the Presldent 1o defray the charges

*Moved with the rccommcndalion of

the President.
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which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Defence
Services, Non-effective'.”

Demand No. 7—Minisiry ofyEducativn

MR.
moved :

DEPUTY-SPEAKER 1 Motivn

“That a Supplementary sum not
exceeding Ri. 2,31,000 be granted to the
President to deferay the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry ol
Education®.”

Demand No.—8 Education

MR. DEPUTY-SPEAKER :
moved !

“That a Supplemenlary sum not
exceeding Rs. 2,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1969, in respect of ‘Education’.”

Motion

Demapd No. 13—External Affairs

MR. DEPUTY-SPEBAKER :
moved !

Motivn

“That a Supplementary sum not
exceeding Rs. 42,00,000 be granted 1o
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of 'External
aﬂ'a‘ratll!

Demand No. 14—Other Revenue Expenditure
of the Ministry of External Afajrs

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not
exceeding Rs.  1,53,00,000 be granted to
the President 1o defray the charges
which will come In course of payment
duriog the year cnding the 31st day of
March, 1969, In respect of ‘Other
Revenuc Expenditure of the Ministry of
Exictoal Alfairs’."”
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Demand No. 15—Ministry of Finance
MR. DEPUTY-SPEAKER : Motion

moved 1

“That a Supplementary sum not
exceeding Rs. 66,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of
Fipance'.”

Demand No. 18—Taxes on Income including
Corporation Tax, elc.

MR.
moved :

“That a Supplemeptary sum not
exceeding Rs. 70,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of

DEPUTY-SPEAKER :  Motion

March, 1969, in respect of ‘Taxes on
Income  including Corporation Tax,
ete’."”

Demand No. 20 - Audit

MR.
moved |

“That a Supplementary sum not
exceeding Rs. 60,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1969, in respect of ‘Audit’.”

DEPUTY-SPEAKER 1  Motion

Demand No, 21—Currency and Coinage

MR. DEPUTY SPEAKER :

Motion
moved :
“That & Supplementary sum not

exceeding Rs. 48,50,000 be graoted to
the President to defray the charges
which will comec in course of payment
during the year endiog the 31st day of
March, 1969, in respect of ‘Currcocy
and Coinage".”

Demand Ne 23--Kelar Gold Mines

MR. DEPUTY-SPEAKER :
moved :

“Thut & Supplemcntary sum not
exceeding Rs, 4,40,000 be granted to the
President to defray the charges which

Moution



‘241 D.5.G:(Gen.)
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Kolar Gold

Mines'.

Demand No. 24 —Pensions and Other Retire-

ment benefits
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 58,73,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1969, in respect of ‘Pensions

and other Retirement benefits’,

Demand No. 27— Grants-in-aid to State and
Unjon Territory Government
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 54,76,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the vear ending the 31st day of
March, 1969, in respect of 'Grants-in-aid
to State and  Union Territory
Governments'.*

Demaod No. 30 -Ministry of Food Agrl-
culture, Communlty Development and

Cooperation

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. §.58,000 be granted to the
President to defray the charges which
will come in course of payment duriog
the year ending the 31st day of March,
1969, in respect of ‘Ministry of Food,
Agriculture, Community Development
and Cooperation®.”

Demand No. 4 —Other Revenue Expenditure
of the Ministry of Food, Agriculture,
Community Development and Cooperation
MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 11,42.000 be granted to
the President to defray the charges
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which will come in course of payment
during the year ending the 3lst day of

March, 1969, in respect of ‘Other
Revenue Expenditure of the Ministry
of Food, Agriculture, Community

LR}

Development and Cooperation®.

Demand No. 35—Miinstry of Health, Family
Planaing and Urban Development

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum npot
exceeding Rs. 4,52,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1969, in respect of ‘Ministry of Health,
Family Planning and Urban

Development®.
Demand No. 38—Ministry of Home Afairs

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 9,05,000 be granted to the
President 1o defray the charges which
will come in course of payment during
the year ending the 31st duy of March,
1969, in respect of “Ministry of Home
Affairs".”

Demand No. 41—Police

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 8,78,69,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1969, in respect of ‘Police’.”

Demand No. 45—Territorlal sod Political

Penslons
MR. DEPUTY.SPEAKER: Motion
moved :
“That a Supplementary sum nol

exceeding Rs. 2,41,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Territorial and

*

Political Pension’.
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Demand Ne. 46—Delb|

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 5,03,65,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1669, In respect of ‘Delhi’."”

Demand No, 48—Andaman aad Nicebar
Islands
MR. DEPUTY-SPRAKER : Motion
moved :
“That a Supplementary sum not

excoeding Rs. 64,98,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Aandaman
and Nicobar Islands’.™

Demand No. 49—Tribal Areas

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceediog Rs. 41,71 000 be gramied to
the President to defray the charges
which will come in course of payment
during the year emding the 3lst day of
March, 1969, is respect of ‘Tribal

(R

Arcas’.

DemandjNo. 52— Other Revenws Expenditure

of the Miuistry of Home Afairs

MR. DEPUTY-SPEAKER ; Motion

moved :

Demand No.

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President to deferay the charges which
will come in course of payment during
the vear ending the 3lst day of March,
1969, in respect of ‘Other Revenue
Expenditure of the Ministry of Home
Affairs".™

53—Migistry of Industrial
Development and Company AWNairs
Motion

MR, DEPUTY-SPEAKER :

moved :

“That a Supplementary sum not
¢xceeding Rs. 5,10,000 be granted to the
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President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of Indus-

trial Development and Company
Affairs’.”

Demand No. 54 —Industries
MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 16,01,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of

(El

March, 1969, in respect of ‘Industries’.

Demand Ne, 55—Salt

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 6,04,000 be granted 1o the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of “Salv’.”

Demand No, 56 —Other Revenue Expepditure

of the Ministry of Indugtrial Development
and Compapy Afairs

MR. DEPTUY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 3,25,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1969, in respect of ‘Other Revenue
Expenditure of the Ministry of lndus-

moved :

trial Development and Company
Affairs’.”
Demand No. 57—Ministry of Information and
Broadcastiog
MR. DEPUTY-SPEAKER; Motion
“That a Supplementary sum mnot

exceeding Rs. 2,69,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Miaistry of lofor-
wation apd Broadcastiog'.”
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Demand No. 58 —Broadcasting exceeding Rs. 40,000 be granted to the
President to defray the charges which
MR. DEPUTY-SPEAKER : Motion will come in course of payment during
moved : the year ending the 31st day of March,
“That a Supplementary sum not 1969, in respect of ‘Ministry of Petro-
exceeding Rs. 62,66,000 be granted 1o leum and Chemicals’."”
the President to defray the charges
which will come in course of payment Demapd No. 72—Ministry of Steel, Mines
during the year ending the 31st day of and Metals
March, 1969, in respect of
‘Broadcastiog." MR. DEPUTY-SPEAKER : Motion
Demand No. 60—Ministry of Irrigation and fDrzet
Power “That a Supplementary sum not
exceeding Rs. 1,73,000 be granted to the
MR. DEPUTY-SPEAKER : Motion President to defray the charges which
moved : will come in course of payment during
“That a Supplementary sum not the year ending the 3lst day of March,
exceeding Rs. 1,23,000 be granted to the 1969, in respect of “Ministry of Sieel,
President to defray the charges which Mines and Metals’.”

will come in course of payment during
the year ending the 31st day of March, Demand No. 75—Ministry of Tourlsm and

1969, in respect of ‘Ministry of Irriga- Civll Aviation

tion and Power".”
MR. DEPUTY-SPBAKER : Motion

Demapd No 66—Expenditure on Displaced moved ;

P

eriosa “That a Supplementary sum pot
exceeding Rs. 81,000 be granted to the

MR. DEPUTY-SPEAKER : Motion President to defray the charges which

rnoved“: will come in course of payment during

That a Supplementary sum Dot the year ending the 31st day of March,

exceediog Rs. 4,72,95,000 be granted to 1969, in respect of ‘Ministry of Tourism
the President to defray the charges and Civil Aviation"."

which will come in course of payment
during the year ending the 31st day of

March, 1969, in respect of ‘Expenditure Demand No. 76—Meteorology

Displaced P L
on Displaced Persons MR. DEPUTY-SPEAKER : Motion
Demand No. 69—Other Reveoue Expenditure Moved
of the Ministry of Law “That a Supplementary sum not
i exceeding Rs. 1,000 be granted to the
MR. DEPUTY-SPEAKER : Motion President to defray the charges which
moved : will come in course of payment during
“That a Supplementary sum nol the year ending the 3lst day of March,
exceeding Rs. 21,00,000 be granted to 1969, in respect of ‘Meteorology".”

the President to defray the charges
which will come in course of payment Demand No. 77—Aviation

during the year ending the 3lst day of

March, 1969, in respect of ‘Other
Reveoue Expenditure of the Ministry MR. DEPUTY-SPEAKER :  Molion
of Law'.” moved :
“That a Supplementary sum not
Demand No. 70—Misistry of Petrolenm sad excceeding Rs .1,58,23,000 be granted to
Chemicals the President to defray the charges
MR. DEPUTY-SPEAKER : Motion which will come in course of payment
moved : during the year ending the 31st day of

“That a Supplementary sum not March, 1969, in respect of ‘Aviatlon'.
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Demand No 79—Miplstry of Transport and

Shipping
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum Dot

exceeding Rs. 4,16,000 be granted to the
President 1o defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1969, in respect of “Ministry of Trans-

Rl

port and Shipping'.
Demand No. 80— Roads

MR. DEPUTY-SPEAKER :
moved 1

“That a Supplementary sum not
exceeding Rs. 4.10.79,000 be granted 1o
the President 1o defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Roads".”

Motion

Demand No. 81—Mecrcantile Marine

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum Dot

exceeding Rs. 12,57,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31si day of
March, 1969, in respect of “Mercantile
Maiine’."

Demand No. 84 —Minlstry of Works, Housing

and Supply
MR DHPUTY-SPEAKER :  Molion
moved :
“That u Supplementiary sum not

exceeding Rs. 2,25,000 be granted to the
President 1o defray the charges which
will come in course of paymeni during
the yeur ending the 3lst day of March,
1969, in respect of * Ministiy of Works,
Housiog and Supply".”

Demand No, 85—Public Works

MR.
moved |
“Thal a Supplementary sum not
exceeding HKs. 34,70,000 be granted to
the President to defray the charges
which will cume in coutse of payment

DEPUTY-SPEAKER : Motion
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during the year ending the 3ist day of

March, 1969, in respect of ‘Public
Works'.”™
Demand No. v3—Posts and Telegraphs—

Working Expeness

MR. DEPUTY-SPEAKER :
moved :

Motion

"That 4 Supplementary sum not
exceeding Rs. 3,87,07,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March. 1969, in respect of * Posts and
Telegraphs-Working Expenses’.”

Demand No. 96-- Department of Parliamen-

tary Afairs
MR. DEPUTY-SPEAKER : Motion
moved :
“That 4 Supplementary sum not

exceeding Rs. 1,94,000 be granted 1o the
President 10 defray the charges which
will come in course of payment during
the year ending the 31st day of March.
1969, in respect of ‘Department of
Parliamentary Affuirs".”

Demand No. 110—Commuted Value of
Pensions
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 28,81,000 be granted to
the President to defray the charges
whieh will come in course of payment
during the year ending the 3Ist day of
March, 1969, in respect of ‘Commuted

v

Value of Pensions’.

Demand No. 113 ~Loang and Advances by the
Central Government

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 80,00,000 be granted to
the President 1o defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Loans and
Advances by the Central Government™.”
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Demand No. 115 —Oth r Capital Qutlay of
the Ministry ol Food, Agriculiare Com-

mupity Department and Co-operation

Outlay of 1the Ministry of Labour,

Employment and Rehahilitation”.

Demand No. 124 - Capltsl OQutlay of the

MR. DEPUTY-SPEAKER : Motion Ministry of Petrvicum and C hemicals

moved :
MR. DEPUIY-SPEAKER : Motion

“That a Supplementary sum noi
moved :

exceeding Rs. 3.48,00,000 ke granted 10
ihe President to defray the charges
which will come in course of payment
during the year ending the 31si day of
March, 1969, in respect of ‘Other
Capital Outlay of the Ministry of Food.
Agriculture, Community Development

and Co-operation’,

Demand No. 119—Capital Outlay of the

Ministiy of Indusirisl Development and
Compuny Aflairs

MR DEPUTY-SPEAKER :  Motion

moved :

*That a Supplementary sum noi
exceeding Rs. 20,00,000 be granted to
the President 1o dJefray the charges
whch will come in course of paymeni
during the year ending the 31st day of
March, 1969, in respect of ‘Capital
Outlay of the Ministry of Industrial
Development and Company Affuirs'.™

Demand No. 121 - Capital Outlay on Multi-
purpose River Schemes

MR. DEPUTY-SPEAKER : Motion

moved i

“That a Supplementarv sum not
exceeding Rs. 2.64,02000 be granted to
the President to defruv the charges
which will come in course of payment
during the year ending the 3lst day of

“That a Supplementary sum not
exceeding Rx. 4,63,63,000 be granted 1o
the President 10 defray the charges
which will come in course of payment
during the vear ending the 3lst day of
March, 1969, in respect of ‘Capital
Quilay of the Ministry of Peiroleum
and Chemicals’.”

Demand ~o 125 - Capital Outlay of the

Ministry of Steel, Mines and Metals

MR. DEPUTY-SPEAKER ; Motion

moved :

‘That a Supplementar. sum not
exceeding Rs, 4°59,89.000 be granied to
the President 1o defray the charges
which will come in cours¢ of payment
during the year ending the 31st day of
Mirch, 1969 in respect of ‘Capital
Quilay of the Ministry of Sicel, Mines,
and Metals™."”

Demand No 129 -- Capital Qutlay on Ports

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Ra. 1,30 06,000 be granted to
the Presinent to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Capital
Qutlay on Ports"."

March, 1969 in respec of "Capital Outlay

on Multipurpose River Schemes’.

Demand No. 130—Other Capital Outlay of

Demand No. 123 Capital Outlay of the the Ministry of Transport and Shipping
Ministry of Labour Employment and

Rebabilitation MR. DEPUTY-SPEAKER :

moved :

Motion
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 1,08,70.000 be granted to
the President to defray the charges
which will come in course of payment
duriog the year ending the 3ist day of
March, 1969, in respect of ‘Capital

“That a Supplementary sum oot
exceeding Rs. 24,75.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3st day of
March, 1969, in respect of ‘Other Capital
Outlay-of the Mipistry of Trassport and

Shipping".”
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Demand No. 132— Capital Outlay on Public
Works
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Capital OQuday on
Public works™.”

Demapd No. 134—Capital | Outlay of] the
Department of Alomic Energy

MR. DEPUTY-SPEAKER 1
moved :

“That a Supplementary sum not
exceecing Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year c¢nding the 31st day of March,
1969, in respect of ‘Capital Outlay of

T

the Department of Atomic Energy’.

Motion

SHRI P. VISWAMBHARAN (Trivan-
drum) : I beg to move :

That the Demand for a Supplementary
Granot of a sum  not excecding
Rs. 58,57,18,000 in respect of Defence
Services, effective be reduced by Rs. 100.

[Need to enhance the pay scales,
allowances und amenities of those in the
lower rapks of the urmed forces. (1)]

That the demand for a supplementary
grant of & sum not exceeding Rs. 16,01,000
in respect of Industries be reduced by
Rs. 100.

[Need to activise the hire purchase
scheme and other promotional activities of
the National Small Industiries Corporation.
2N

That the demand for a supplementary
grant of a sum ool exceeding
Rs. 4,10,79,000 in respect of roads be
reduced by Rs. 100.

[Need to improve Natlonal Highway 47,
(3))

That the demand for « supplementary
grant of a  sum not exceeding
Rs 4,63,63,000 in respect of Capltal Qutlay
of the M:nistry of Petroloum and Chemicals
be reduced by Rs. 100.
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[Need to avoid wasteful expenditure and
mal-administration in the Fertilizer and
Chemeicals, Travancore Lid. (4]

SHRI M. R. MASANI (Rajcot) : | beg
to move :

That the demand for a Supplementary
Grant of 4 sum not exceeding Rs. 1,94,000
in respect of Department of Parliamentary
AfTairs be reduczed by Rs 1,02,600.

[Pay and Allowances of Government
Deputy Chief Whips. (11)]

SHRI! LOBO PRABHU (Udipi): 1 beg
to move :

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 50,39,000
in respect of other revenue expenditure of
Ministry of Commerce be reduced by
Rs 100.

[Khadi aud Vil'age Industries that they
cannot develop by themselves and are a
burden on the tax payers. (12)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs
58,57 18,000 in respect of Defence Services,
effective be reduced by Rs. 100.

[Failure to anticipate the large expendi-
ture of Rs 5857 crores, particularly in
respect of equipment and stores.  (13)]

That the demand for a Supplemeniary
Graat of 2 sum not excecding Rs. 42,00,000
in respect of External Affairs be reduced by
Rs. 100.

[Failure to anticipate expenditure of a
routine nature. (14)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 70,00,000
in respect of Taxes on Income includiog
Corporation  Tax, etc. be reduced by
Rs. 100.

[Increase of additional posts when there
should have been reduction from the
simplification and rationallsation claimed
for the work. (15)]

That the demand for a Supplementary
Grant of a sum oot exceeding
Rs. 54,76,00,000 in respect of Granots-in-aid
to State and Union Territory Governments
be reduced to Re. 1.

[Failure to implement the policy of the
Planning Commussion regarding rural roads,
io the grant given. (16))

That the demand for a Supplementary
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Grant of a sum not exqeedinu
Rs. 8,78,69,000 in respect of Police be
reduced by Rs. 100.

[Increase of Rs.
force, without improving Its
through modern equipment. (17)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs 1,000 in
respect of other revenue expenditure on the
Ministry of Home Affairs be reduced by
Rs. 100.

[Failure of the secret service to furnish
information which could bave prevented
large scales disturbances. (18)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs 5,10,000
in respect of Ministry of Industrial Develop-
ment und Company Affairs be reduced by
Rs. 100,

{Luxury implied in the expenditure of
Rs. 30,000 on heaters, (19)]

That the demand for a Supplementary
Grant of a sum not exceeding
Rs. 1,58,23,000 in respect of Aviation be
reduced to Re. 1.

[Taking on the subsidy by Hindustan
Aeronuautics which cannot produce planzs
at a price at which they sell abroad. 201]

That the Demand for a Supplemenrary
Grant of a sum not exceeding Rs. 41600
in respect of Ministry of Tramsport and
Shipping be reduced by Rs. 100.

[Retaining stalf which the Staff In<pec-
tion Unit had considered surplus.  (20)]

That the Demand for a Supplementary
Grant of a sum not exceeding
Rs. 3,48,00,000 in respect of other Capital
Qutiay of the Ministry of Food, Agriculture,
Community Development and Cooperation
be reduced by Rs. 100.

[Failure to reduce food prices generally
and to reduce the differecce between
procurement and ration prizes, particularly.
2]

That the demand for a Supplemeniary
Grant of a sum pot cxzecding
Rs. 4,63,63,000 in respect of Capital Outlay
of the Ministry of Pctroleum und Chemicals
be reduced by Rs. 100.

[Fallure of plants of the Druss Cor-
poration, the Fertiliser Corporation and the
0il and MNutural Gas Commission, parti-

cularly delay in off-shore drilling. (24))

8.78 crores on the
efficiency
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That the demand for a Supplementary
Grant of a sum not exceeding
Rs. 4,59,89,000 in respect of Capital Outlay
of the Ministry of Steel, Mines and Metals
be reduced to Re. 1,

[Uneconomic working of the Singareni
Collieries.  (25)]

MR DEPUTY-SPEAKER :
Motions are also before the House.

The Cut

SHRI1 M. R. MASNNI (Rajkot) : Mr.
Deputy-Speaker, Sir, | would like to say a
few words in respect of my Cut Motion
No. 11, which says that the demand for a
supplementary Grant of a sum not exceed-
Rs. 1,94000 in respect of (he Department
of Parliamentary Affairs be reduced by
Rs. 1,02600 The amount of reduction
that | am moving is in repect of the pay
and allowances of Government Deputy
Chief Whips.

If I may say <o, the aticmpt to smug-
gle this item into the Supplementary De-
mands is a highly improper one and | am
rither surprised that the Deputy Prime
Minister hus allowed his sense of parlia-
mentiry rectitude nd inlegrity to be put to
sleep in this matter. It Government want
1o muke a changs and give emoluments and
saliries to certain of thewr supporters, they
can do so only by .niroduciog legislation in
this House, getting Parliament to agree that
Government Deputy Chief Whips should be
paid by the tax-piyer and then, naturally,

it would form part oi the budget. But
this is the first time that this proposal
comes before the House and it comes, as

| sard, by the bickdoor, hoping perhaps
that nobody would noti-c this change and
it would be passed withot opposition.

Noaw, it i1 pointed out that the Chief
Whip of the Government is pald by the
tixpiyer Mhis is perfecily appropriate

h=ciuse th: Goveranent Chief Whip hap-
pens to be a Minister and Is part of the
Government, is 1 member of the Govern-
ment. So.it is only natural that his emo-
luments should be met out of Government
revenues. But the Deputy Chiefl Whips
are not members of the Government. They
are office bearers of a particular politl-
cal party which heppens 10 be office. They
arc there to see that the majority of the
ruling party is miintained. Is it suggested
that this is something for which the tax-
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payer should be expected to pay 7 Whe-
ther the government is good or bad is an-
other matter. Even if there was a good
government ia the country. the principie
would be equally objectionable, because
party office-bearers carrying out party pur-
poses have no business to be paid from
public funds. It is a piece of political
jobbery and patronage, to which all govern-
ments resort, and it is our job to see taat
this kind of jobbery is restricted to ths
minimum.

Today they say. “*We want to pay X
number of Deputy Chief Whips™. But if
they are allowed to do that arbitrary, with-
out any numbers being fixed, without thzre
being any law on the subject, what is it
that would stop them tomorrow fron: doubl-
ing the number, or « few years hence from
doming before the House and saying that
they want to have a hundred Deputy Chief
Whips 7 This will become a method of
buying political support. Our public life
has wlready sunk to a low ebb today,
thanks to the bad eximple set by the
Treasury Benches here and in many of the
States. Are we now going to open the
door to a further lowering of the standards
by mulcting the poor tux-payer lor payiog
the adherents of government in this man-
ner ?

It appecrs to me that the least that the
government c¢an now duo is to withdraw
this Demund and 1o stop paying these
gentlemen, and, if they really think that
there is a cuse for this measure, which |
doubt, it is for them to come before the
House with i Bi'l, with i piece of legisla-
tion, 1o get the principles uaccepted by
both Houses of Parliament, keeping the
number limited in some way. Then, natu-
rally, from that time onwuards, from the
time the Bill is passed, these gentlemen can
be paid.

The other day while replyiog to our
comments and criticism that there Is a great
deal of scope for economy, the hon.
Finance Minister said that everything that
was possible was being done to restrict
expenditure and what was inevituble had to
be faced.

1 would like to ask him, although he is
not here : Does he reallv consider the pay-
ment by the taxpayer of the deputy chiel
whips of the Congress Party to be essential
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and inevitable expenditure which could not
be done without, that without it being
done the country will come to a stop and
the Government will not be able to fuoc-
tion ? s this the case ? If this is not
so, what happens to his very loud boast
that all measures of ezonomy are b:ing
carrizd out ?  This is entirelv unjustified
expenditure which is being sought in a
hole and corner, improper way and we
shall oppose it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ¢ Sir, will you permit me2 (0 move
my cut motions ? | am sorry, | was not
here earlier because 1| was told that you
wou'ld take up these Deminds at 5 o'clock.

MR. DEPUTY-SPEAKER : You al-
ways come on the scene late.  All right,
on this occesion the delay will be con-
doned.

SHRI KANWAR LAL GUPTA :
I move

Sir,

“That the demuand for a supplementary
grant of a sum not exceeding Rs. 58.57,18,000
in respect of Defence Services, Effective be
reduced by Rs. 100"

[Need to increase the pay, allowances,
facilities and other amenities of jawans
particularly those who are on the border.

(511
“That the demand for a supplementary

grant of a sum not exceeding Rs. 16,001,000
in respect of Industries be reduced by
Rs. 100°"

[Need to give more facilities to indus-
tries in Delhi and 1o declare Delhi as dry
Port. (6)]

“Thait the demand for a supplementary
grant of a sum not cxceeding Rs. 4,10,79,000
in respect of Roads be reduzed by Rs. 100™.

[Need to improve big roads and high-
ways near and around Delhi. (T)].

MR. DEPUTY-SPEAKER : These cut
mations are also before the House.

SHRI SHRI CHAND GOYAL (Chandi-

parh) : Mr. Deputy-Speaker, Sir, the
House is now required to pass Supple-
mentary Demands to the tune of

Rs. 1,74,86,00,000. | apprehand that this
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Is a very big sum by way of Supplementary
Demands.

I will confine myself to discussion of
Demands Nos. 24 (at page 31) and 27 (at
page 34).

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Out of Rs. 339.70 crores gross,
the cash outgo is only Rs. 72.93 crores.

SHRI SHRI CHAND GOYAL:
Rs. 174.86 crores is the total amount of
the Demand which 1 have mentioned from
the book which you have supplied to Mem-
bers.

So fur as Demand No. 24 is concerned
it relates to pensioners. 1 would submit
to the Minister that the case of pensioners
has pot received justice at the hands of
Government. The Governmant has raised
the deurness ailowance of other Govero-
ment employees because of rising prices
and because of the difficulties which they
were facing in meeting their budgetary re-
quirements. | would appeal that the case
of the pensioners also deserves an upward
revision in view of the rising prices. They
also need to be extended medical benefits
which have been extended to other Govern-
ment employees ; in fact, pensioners need
medical facilities and medical benefi's more
than other employees because of thewr old
age.

With regard 10 Demand No. 27 which
relate to grant to unjon territorics and
States, | would emphasize the case of
Chandfyarh, particularly because the entire
responsibility for meeting the budgetary re-
quirements of Chandigarh resis with the
Central Government.  Though we have
shown an increase in the revenue, the
Chendigarh Administration is not even
permitted to spand this revenue which It
colleets by wuy of rent and by war of sale
of plots for the coostruction of new
houses.

There are 10,000 Government employees
on the waiting list who have applied for
Government accommodation and who have
not got it 1 am fortunate because the
Housing Minister is also sitting by the
Finance Minister's side. | have aulso
been pressing upoa him the urgent necessity
ol constructimg more quarters,
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) ; I am not in the Hous-
ing Ministry.

SHR1 SHRI CHAND GOYAL; So
you have given up that depariment | Any-
way, it does not matter,

SHRI MADHU LIMAYE (Monghyr) :
Cabipet reshbuffie !

SHRI SHRI CHAND GOYAL: A
very strange aoomaly is toking place in
Chandigarh. The Goveroment employees
of Pupnjub and Haryana. who are liviog in
Chandigarh, are required to pay the pro-
fessional tax which the other two govern-
ments of Punjib and Haryana have abo-
lished altogether. Itis just a matter of
aecident that if a Government employee of
Punjab or Haryana happens to reside in
Chandigarh, he will be subject to this levy
or tax on professions and ceillng whereas
other people of Punjab and Haryan are not
required Lo pay it.

This demand has been made quite a
pumber of times. But the Government has
not yet found ita way to abolish this tax.

17 00 hrs,

1 would also appeal to the Gavernment
that because of the risiog rents in Chandi-
garh and because of the pressing need of
the Government employees about whom |
have alresdy submitted that there are
10,000 Government employces on the wait-
ing list, the Government should undertake
the construction of houses or the Govern-
ment should sell out plots to Government
employess and other people at reasonable
rates. Al present, the cost of development
per sq. yard is Rs. 20 But the Governmznt
sclls those plots at the rate of Rs. 60 1o
Rs. 70 per sq. yard. | have always been
pleading with the Governmznt this should
be worked on oo-profit-no-loss basis and
that the Governmeat employees should be
provided with Picts of land at reasonable
prices. A little profit is udderstable but
nol the exorbitant price which is three or
four times the cost of development.

Then, what has happened is that the
Qovernment has made less allocation for
multl-purpose river schemes, irrigation and
glectricity schemes, thao it made 1o the last
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year. Though we have shown an increase
in our revenue, the lesser amounts are be-
ing provided for the public works. For
instance, last vyear, the amount of
Rs. 1,21,98,000 was provided but this time
the amount provided is Rs. 1.09,62,000.
Similarly, on multi-purpose river schemes,
thc amount has been reduced from 79 lakhs
to Rs. 38 lakhs. Thereis absolutely no
jnstification for the administration which
has no other source of revenue and it is
neither permitted to spend the revenues
which it collects on the Union Territory
nor the Central Government is liberal and
generous in allocating funds which are
necessary for the development of the Union
Territory.

Now, the Position is that 56 villages
have not been connected with the city of
Chandigarh. It is very difficult to approach
those villages. Though their number is
not very large, the Government has not
been able to construct even the approach
roads to those villages. Even the farmers
who with their own efferts have been able
to install tubewells are not being provided
with electric connections with the resuit
that Production of agricullure suffers and
the production of industrial goods also
suffers.

So, 1 would uppeal to the Government
to pay more attention to Chandigsrh. The
case o Chandigarh has not been met with
justice.  The Government should grant
more liberal and generous funds for the
development of Chandigarh the population
of which is increasing dav by day. Also,
Chandigarh should be germitted to spend
the revenues which it collects on itsell and
that the project of construction of houses
should be undertaken immediately.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH |
Mr. Depuiy-Speaker, Sir, 1 thank you very
much for giving me an opportunity to
intervene to reply to the poiot raived by
my hon. friend, Shri Masani.

Sir, the whole argument of Shri Masani
seems Lo me 1o be based on the assumption
on the contention, that the Government
Deputy Chief Whips are really Party whips
and that the payment is being made by the
back-door. May 1 say that the office of
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the Deputy Chief Whip is an office under
Goveroment contemplaied evea under the
Prevention of Disqualificalions Act, 1959—
I am referring to Section 3 of it—which
reads

“It is hereby declared that none of
the following office in so far us it is an
office of profit under the Government
of India or the Government of any
State...... i

One of the offices specified is the office
of the D:cputy Chief Whip or whip in
Parliament or Parliamentary Secretary...

SHRI M, R. MASANI (Rajkot); Would
the hon. Minister kindly yield for a mo-
ment ? That only opens the door to this
Parliament passing legislation for this pur-

pose. Where is the legislalion?  You
first bring forward a Bill.
SHRI RAGHU RAMAIAH ; Let us

go step by step  First of all, if It is con-
ceded that this is not a merely private party
wh'p but 4 Government whip and the Act
contemplates that this can be an office of
profit, then the question arises as to whe-
ther the recommendation can be fixed by
an executive order or whether it has to be
done by a legislation. May I say that the
payment to the Deputy Chief Whips, other
than the ordinary allowanc:s given 1o
Members of Parliament, is not an innova-
tion of tgday ? In the lust 14 years, since
1954, they were being given unguestiona-

bly ...

SHRI MADHU LIMAYE :
years you have been acting
mannoer,

All these
in an illegal

SHRI RAGHU RAMAIAH : After 1
finish my arguments, 1 shall certainly wel-
come any question from the hon. Mem-
ber.

SHR1I MADHU LIMAYE : I wili
also intervene.
SHRI RAGHU RAMAIAH : | would

like him to have the same patience wbich

he would iike the others 1o have when he
talks.

For the last 14 years, nobody ever
qoestioned. They were being paid and
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given the same facilities as Parliamentary
Secretaries. No objection was raised. It
was assumed that it was perfectly legitimate.
What has happened ? Now the difference
is that, instead of doing that, we are now
giving them the same status as Deputy
Ministers, and tha detaiis are given to
what extent it varies from the remunera-
tion of the Deputy Ministcr. The point
is this. Why are we doing this ? May |
recall that there has been an Ali-India
WhiPs' Conference held on the 6th Octo-
ber, 1967, wherein they have stated ;

“The Goveroment Chlef Whips of
States/Union  Ferritorles shouid be
Ministers of Parliamentary Affairs as
in the Centre. The Government Deputy
Chief Whip should be either Deputy
Minister or given the status of Deputy
Minister..."

I will add for the benefit of the Op-
position...

SHRI M. R MASANI : It is a trade
union of Whips who will naturally look
after their interests.

SHRI RAGHU RAMAIAH : 1[I have
to give the historical data, whether it is
trade unioo or nob-irade union.

SHRI MADHU LIMAYE: You tell
ns what is the iegal sanction.
SHRI RAGHU RAMAIAH : I have

my own way of saying it Lel me explain
it in my own way. Itis no use hustling
me like this.

As | was sayiog, there was this Reso-
lution. It was considered by Government
that something should be done to honour
this Resolntion of the All India Whips'
Conference The Law Ministry was con-
sulted...[/nterruption). It was consulted and
the Law Ministry expressed the opinion...

SHRI GEORGE FERNANDES (Bom-

bay South) : ‘It" was consulted or ‘he’
was consulted ?
SHRI RAGHU RAMAIAH ; I do

not think, in my friend's opinion there is
much difference between ‘he' and “It',
The meaning is perfectly clear. The Law
Ministry was copsulted and it gave the
opicion that what the Government did
was petfectly legul.
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SHRI JYOTIRMOY BBSU (Diamond
Harbour) :  What advice did you give to
the Luw Minister to get thls okayed ?

SHRI RAGHU RAMAIAH : There-
fore, we have done nothing irregular, noth-
ing illegal. The Law Ministry has advised
us and we have done that. So, there is
nothing shady about it.

st vy fomy : A7 7AA qwa A
ot ggr gafeqq fear @, Iaf A AT
7 2 W@ & 1 wifeet A & gA® AR
¥ 715 w7 Izar & ar g 7 gad A
¥ 4% geq gaar weT o Rar g, Sfew
I qefvere w7 frar g s arfeEs
FAE ¥ WIFAT ISOAT §, AT WA AAGY
N 5 Ty 2, gad N wma adt g
€F 723 ¥ OFAF TF FTT AAHT U
2 g% 2 oYt ax ¥ WA geE) K1 IR
&rar 9z | A vAE & AR X gR
a1z &, 97 vk qIEq A geqes fwqr wa
gr @ 3T%0 wer A A w1z fqar 4
o ¥y 3a% T # fawrga & @ IR
g 7q1 6 WA qPAET K AT G
¥Y w177 qoNeg w1 fowr W9 KA
£ TAr A AN § AT KT B A
# | 39% AT EIF FITT AOATY A QAL
1 717 @ "7 I9 wrEw K gAr TG
Farqer A Az gzeq ¥ #Y §, weaw
73T | A IW TH ACE ¥ WA AAAAT
godr Tg ®) agT gear 3, ar I9E WY
%Y qar A"a § 1 A gErd) arge 3 A§
gare Ismar &, 9If3ET JATT &1 Qe
oA, e aAna ¥ ?

SHRI RAGHU RAMAIAH) :
place all the facts before the House.
Auditor-General has said :

I doubt if an executlve order could
holq i_n abeyance the remuneration
availabie to the Deputy Chief Whips as
Members of Parliament under the rele-
vant statute ; otheewise, purely legally,
I concede that, as advised by the Law

Ministry, the Goveroment Is competent
to sanction the payment of the salary.”

T will
The
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SHRI M. R. MASANI ;
‘improper’ and not ‘illegal’.

He calls it

SHRI RAGHU RAMAIAH: That is
a matter of opimon.  You onginally said,
‘illegal’. Therefore, | have pointed out
that it 1s not illegal.

SHRI M. R, MASANI : | did not.

MR. DEPUTY-SPEAKER : Does Mr.
Limaye wanl to intervene ?

ot my femd @ # 3 odifaoe fas
& gag AT | Wy qoA g A
safae & = Y adt 1 gz mq qafer
fe & qragm ad g 7

Wt w37 ww gea (fre A7)
Iqrener Y, 9gd & gt yraFrz AT
g 5w g% gau fzar 1 g% 7 =<
ard sz & | uF 717 2z ¥ & wrT qw
® migw g fe Auee wrE Far &
wiit fesdy AAezy wifaa T 26 g7€Ea
AR ITF oR A A 7 fw
feeet & fau faqar d=r faaar sfge
a4 dqr ag fzar ar 1@r g Wi 395 @19
quqra fegr o @ 2 1 faedlt & AT ®
§1q uf QidtfzEe faemfadgs & war
g \...(vaawm)

MR. DEFUTY-SPEAKER :

Is very limited,
tiom.

The scope
But you can just men-

ot waT orw now ;- gad gfage 2O
®NadTR 1A AU A az ¢ w6 @A
Qeltess (et & ad% ot wreqw
fafagl i aadiz miw thear qa &
FTw sUY @) At €T Wi @RT &
fidrm=n § 32 ®Ua & AgH | @O A
gz § & @y I-ga@ Av § feaew
feeell wwmraa ¥ TaEm fear f& &Y
gdigas fEyEw feedY warga dar w3,
ag A FE AN @€ ¥\@ & fAe fag
WG afl i wdlga 7 W @A,
wgiE fufagy @ @t g Wk @w
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fafy 30t arn | Frec gg ara &
£ & 1 AfwT o g A1 A "EET A
weazm Farm @) s ag w2 frar v gw
oA & Ay dac 4gt € gwa =W
9iF FUT §7AT wAgad g fwaz
fear faeelt & st mw & w0 & %
ngadz mE sheqr #1 7 A, ww feeet
#aal adf s awy £ feeslt ¥ fAC
oY gear fzar war 2 gay A W@ N
gfamid &, aeqardl &, fwen &1 6R
g8, IFF erTA-HT A A=A AE D
aFar & 1 5a% F1ew werarE § faeddd
£ gEar A garFAzA w87 2 FOAAFHA
o¥T FHA A gEar N g w9
&1 T

gafae gzt aid a1 & wak @fd
ag Fga1 TgAr g ¥ weA wag afa-
fesa Sfaa av faga 7 &7 /Y ar ag
AT OF AL TZ AKAT ¥ EW d1Ed 2
f oz 3w o T\ Zm WU2d & fe Reav
A A1 | 89 WAST eIgmAa At §
famare aEf st & | |gri-wawr, -
w17 AT AT 7 29 fasarg Ad @
g1 zafag 9 &7 gw aww & awifas
ad®l 7 fasarm §70 §, 3% gra w9
w1 AAgF FAr wifgy | g@d qa g @
fF grT w9 €8 g w S A A
fezslt & faa wrtas @ s gewma @,
®{ Tur A @1 ag wes Wy o g
ATSET AIRIAT FIAT 9F |

M-TAT & A A A99 6 XA
fasid @1 awz ¥ ft g sy T
g1 Sa% faq gg #gr mar 91 f&
art  frolR a=t 2w &y & A
wight § e &g %7 a% I3 ? 3@A OF
qiw og® & s A o g AN fw ga
se-RZm s3er & fad vafe ffea
g o1 afer wrw aw 99 wHE A
ot fedid At f ¢ 1 9w fam wfe fewr
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agrar W1 TET ¢ W SR fay w=iah
AT AT @ ogUE A W g fE
sggE @Fawid § arwen sfafy ®)
gig fEgr & A7 IART A SRS H
famarg A1 @ 1| zaf@d g9a g@ &3 w
Fary & ¢ =y A4dl Har / qm
w7 fs wrg I¥ e F¢ w7

wa ot s gw fafrezr @ @
3514 fazarg fammar a1 f& gy usul |
Wgl 9T A-gear ® @A ®E F qALH
1§ F197 78 2 72i g9 gAAr @1 FA
Fi w1y quiAar M-zeqr @ g1 AT A &
9% fau %) faz€ of 2 afsq ag
wit as 78 frar a2 AN ¥W
Tezg ¥ M ged wA1 [4Age AAT ALY
¢ - U g@ e2EA §—asi 9x AW A%
Ay AET Ar 0 0 qg A1 AE IR
g1 ... (mawA)...aY 3% fAg § SO
fF Wi gz g7mag & &gy fF g 99
sy 7 FA @ FF $, AP 9T 79 AFW
& w17 Ad1 &, ®9T FANT "W« @
SHZ) §1 T FI | ATGYE AHRUNG
w1 g9 S ®) g7, FFAEE FL AR
T Sia &1 Al fasiw arfs s gt
w1 ufaze 7 @) star (v 9gd g1 9% &)
oy oforzg #1 garas 3 A1 Ffg
w3 [ifge ... (saenm)...

FUFIT FEAl & Wi 98 faa &3 o
aor wg oar fF gw ¥z A w@ @
#f6a wIT w19 WZE W @AY aigw
g fE fead saTgee dwedo wix fae
FO0 qwzw g wid 7€ § 1 xE) avg
fedra 7 oF #7 at @ quAfosm #
a1 # faas ¥gwq ft Ao gy anga
g g gy # A dre go Wit My
wers o g & mE 3o (smwwm)...
@Y & ag qum wrgar s oF a7E @
surr w=At ag faeare faarefy § fr orgt
s g frery, Ay o wR
QA fars 7l o o A feT ow @
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sar § ? wrd qefewm ¥ @ £, ¥ fedew
srraga &7, G arg Ad) ¢ gEw A
¥ waus W wigr 1 IAE oA
fear ran g, Sv98F - A(IT OF AR A
B30 ®o § | W1 7EGIT ¥ gaTrar  wTqm
21 A7 ga¥T 9er 2 AT & wAAT WwrEgar
gfeag Moquagm d vas ot #
faogr nur § 91T guAEH yiga €1 @
g% A A3 #4Y fzar ¢ e faad
T 3 3a% fag MarEr & @l g7
fFa 917 8 a8 g 9= @ 2 ¢ & mAar
g f& 3313 wida €1 34 ® gl Wi
TMH F1 AT FF 2Y a%a1 § 6 a8
feefafazz 31 afe7 sq1 smar % 4
& FUT, FAar &) &ATE F FAL, FAAqT ®
% |7 F FUL NIT TAAAT A1 J¥ TWET
T7 §TEY &Y RN 7 Ag F1F 6 A § |
.. (TEEETR).

196869

¥ weq § af) sgar f& gig gy o
sgTaT AN wYA P, Arz wEd §, W
T ®7 WIT IA GH W TN 6T o
CHAT ®FHT H |Hica wvar g

SHRI P. VISWAMBHARAN (Trivan-
drum} : In the short time at my disposal,
I would like to speak only on (wo
Demands, one of the Petroleum and Che-
micals  Ministry and the other of the
Ministry of Transport and Shipping. First.
1 would like to deal with the supplemen=
tary demand of Rs. 163 5 lakhs for FACT.
Since this is a demand for an expansion
scheme coonected with the new Cochin
Division, 1 do not oppose it. But | would
suggest to Government to excercise caution
in the expenditure of this amount. It has
been repeatedly stated on the floor of this
House that FACT is a hotbed of corrup-
tion, favouritism and nepotism It has
also been demanded here that a therough
probe should be instituted into the working
of this conicern.  Only last week the hon.
Minister revealed that production in that
factory is only 60 per cent of the installed
capacity. The rcason given Is power
shortage in Kerala, which is not a fuct.
Power shortage has become u thing of
the past. For the last threo years thers
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has not been any power shortage in Kerala.

Still that reuson is advanced. | do not
want to go into the details of it.  Anyway
Ifinda new team of Ministers in the

Petroleum and Chemicals
also find that there is some change in the
Secretariut of that Ministry.  So | would
like to appeal to this Ministry through you
that befure these new Munisters and top
officers of the Secretariat—they e new
people —get into the evil influence of the
guest houses and other things of the FACT,
they should look into these matters. We
know what happened in the past.  People
from here go 1 Ernakulam and Alw.ys but
after staying in the gues' houses there, they
return with an entirely itferent view. Al
a matter of fuct some offizcrs of the C.ILB.
made preliminary investigations into this
firm. When they approuiched the Ministry,
they were discouraged ind not allowed to
proceed further. | would request the
Minister concerned that as he goes into the
matter personally, a CBI enquiry also be
instituted.

I shall cite one singie example which
ha* not been mentioned here  During
1960-68 period the commission paid by this
firm to the Commission agents went up to
Rs. 18 lukhs from Rs. 44 lhikhs. The com-
mission has g'ne up by Y00 per cent while
the production has increased only by 4007;.
‘This is a1 a 1ime when they have staried
400 sub-depots of their own and regional
depots with an armny of officers  When
they were organizing all these depots and
sub-depots they were paying commission
increasiogly and the amount of commission
went up by 900°% while the production
went up only by 400 per cent. | would
urge upon the Goveroment that this should
be borne in mind and an investigation
made into the payment of commission. |
have a list of persons who were favoured
by this firm.

Another thing about which I have to
mention &« word is the National Highway
47. That Is the National Highway which
Is runping through the Kerala State Out
of the 235 miles of the National Highway
47, only 74 miles have been improved.
The Central Government need not construct
a single mile of the new road. 1t is ooly
widening of the existing road, What pains
m¢ more is that wheo 1 put a question last

Ministry and |

MARCH 19, 1969

196869 268

time the former Minister for Transport and
Shipping, Dr. Rao give me an answer that
there was no necessity to improve balance
portion of the road because it would serve
the purpose taking into a account the
traffic in that portion of the road. Only
a few manths ago a team of Members of
Patliament appoioted (0 go into the ques-
tion of huving a session of Parliament in
the South travelled from Ernakulam to
Trivandrum.  When they met me at Tri-
vandrum, they told me that they travelled
through a wvery bad road. When | told
them that this was a  nitional highway, it
Was i surprise to them.  Sull the Minister
here in Delhi says that portion of the road
is quite upto the MNualionaul Highway
standard.

SHRI LOBO PRABHU : Double stan-
dard.

SHRI P VISWAMBHRAN : You can-
not have two standards one for Kerala and
another for the rest of India. This
Government is muintaining double stan-
dard —1 know.

SOMA HON. MEMBERS : No, No.

SHRI1
how can

P. YISWAMBHARAN : Then
you justify that this road which

hus got a width only for a single lane
traffic is upio  the pational highway
standard. | would urge upon the Govern-

ment to look into this also. I know, as a
matter of fact 13 proposals from the Kerala
Government, the estimate amounting to a
few crores of rupees, are pending with the
Transport & Shipping Ministry | would
like that Minisiry to sanction at least 2 or
3 works suggested by the Kerala Govern-
ment, immediately.

S ETART ETHC (8FET) ¢ ITam
wE1za, faew oAt oft ¥ dag & gammw N
owig gz fewiww oeht § &
gl g & wat few o0 mding,
aeeTd) fawat § fogmand W 2@ e
¥ o A v W R gru

fafamr 91 & N Foqeerdt adf ar o
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o ag I & A § efaw
s @ I 33 s fewiww
TR § I& A qudt | oY wfaw A )
M Fn ¥ w7 gz efafeifer famed
sfama 7 a¥-a% wwad, @M w9
e 7 wfadz I0T & gy F AN
fawifm #Y § wrc g w1 faw a4 Y
qAY @ ag7 T ITHRCT AT WX ag
nwaq aeatied feige wad a1 gwa
gl qgdl |
wIg $AE & 417 3@ A1 AAfas
AT TTAT # 1 TgT § TN § faedy
TH A K AT AN F ) E¥ AY zw@
719 ATHTT IU 39 ANFAAT F HH,
sfafafa qedmat & g9 3 a1 ww aars
& 5 @ qg qi9Wr gaq § FH A9
oAt ot £) Gy et S wTT o zarg
% fa F5z w¥x wsgl & fasg 1 #wW
fames a8y <@ ) afeq mia fesfa 3z @
@ § s usdl & 49 & 1 adig A1
gt @ & oag wdt&® wwRaTg@E
oix widg qret £ s & fea A
asq ¥ at et agt #:z *1 Rear gay
gar ¢ afed qaz faad 29 §1 TFR
T3 at fox &z w1 foear ag 7 g1%7 arg
W FaT glar g
o) qgaEw fe & 9§ @@
1 @I AT g W A W gE % 9w
fged &1 g aran g Wife oz gem ¥
g4 4 feger g cid wzewAr 20 F
INETY AFEY & Areqw @ faw g
AEIET ® A A G @Iar wgar g
fir wx fogy arer 1067 ® a1g fagre &
dfez @ geTe TN A fezr & F
¥z w7 520 wOT w90 w7 &1 97 1 QY-
AF WA AF @ AT HTEAT
wfaoT 3 W wod) famif Hogr R e
W w1 A6 | F AT W AT T
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TZ I3 qFAT § | Afew ¥ ST RaT
wWa Wur war ¢ xg & qawn
T | 59 I gug 7zt 97 N sgH
st fae aff & AT A @
T 71 "wrug fegn ar fe ag uem & W
o) & fam emEa @ 7 olr e
IIATATAEE KT | @A &7 OEA &
90 ¥ W1 gw A a0E §T e
faar § &9 7 &% 38 =79y 27 & carory
22198 37 & fr ot Awawr ¥ ww
# ot AvTeft 2 A g% ¥ w3 wr f
Eadzadigfo & w70 sgpr W
7z g1¥w 2 § % aw fazie & adia} wr
A1 4z @) 1 Ty 9T AT AeT Gl
FY grErr 3 oAz & gror I ANEY
& Gar frar 1 32013 &1 7 @@l ga ®)
| #§ foasgfgq) g3 # . gn dar ggt
qoF § @izq % 90 ad w@ & e
até#f Fam & fan a1 grafaer @) w@w
T fam adf 27 7 afey mvare afege fag
TS FT T AN 2 Al 99 W 9§ WA
%7 aga g fe qua g3 N d f
Tigm Y TE 20 100-200 T /Ty
& aYgr §Y Wit g & A% ey fe
dmmst & favg a@l g afer ar
w17 o wa 77 aa ¢ A qfe fagre
i dfar &Y qogre ft afn 9@ w@ww
far &Y & % A @ T & frar
qr | & ¥z & FI1T 4 CAYH ATAL
zar @ fe foa w0 w1923 & faq ga
F %2 § OF qA 9 ¥ 91 I¥ AAT
a1 57817 v w1 fear Afer v It
) 7z ®7 ? | wfan ¥z Tam @ad
AEm ETAT Y | 19 ANE EM A WA
g1 ure w7 w1 dur Ay wiww et
wT swie wxx B ya e ) feew
TO% & 2 7y aoX amy B

FJuTeqe wEvey, f e & wregw W
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[= TaF= &137]
Y, @ aal & M s @ qIEa
fcsmasrrwrd ? & wiv ¥ W
fr ux s qled wAw  sfawa w9,
ot =t AFrEAT anit M wsgmar ¥ A3
g o af mf g QO e @ ¥
wian, Wi usgl s 7 & fugd fea
sfe & famye o1 @ &, "I waT &2
# wig @ gURTT %1 &Y AT @ A 48
w1 A fangdr

# w1 qyaEr GEa g fwousn
eR ¥z A O AT R W) ¥ A
T g F@T § I & § 20 &7 U
&t Jar & WY 80 qIHET WA 9ty |l
pisfamaa N ssrd2 fie g8 |1 75
Qe UIT w1 FrAr wofzd o7 25 9w
¥eg 7 famm o OYr 37 &7 5 wOA
AEEA AT 2 T Tsal & §ar T@
rar ¥ zw A3 wiETgi9T FgAT a1 TR
t ot ws azar @ T @ omW oA
anar 2 f& az fazal & wqar & 57 =Y
TR g7 #5 @ F¢, I9 & Ff@
wtym ol &1 fanfo w39 &

& w19 1 AHAT ZA1 ARAT ¢ WX W19
% uIsgw § QT K1 ZAF T AT AT
firmto Faw N a7 & W@
A ¥AY 78 F\E argAT q47 | ofee-
dzg w72 N ROz fF o AT & aw
U3 oY TAATNAE F770 € gequa §
w1 fien qa1 Wity fA% wW 1 99 A
qw o aw & gar fear gt
sl Trw it ot qEagEnh &2 0
mEamianiny 4 fis 5w f giw
w@ig | (sww™) IW N AW g
wifgd | & w@ ® §eT A AT WX
growes @i X wg oA wx ¥ f
TeqeaT W wmohew ww A fs
% & argw, whew fagerd § 1 @ @
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guit gf | F0T w9G & W @ @
¥ w7 Ja% g ¥ AreAm { gwr )
Y Atorar ¥ A wrea FAw oamA ®
Fegand fan & nregw § {17 gwr w@r
# fazgre faum o 7t MNs qar gfafa
¥ @y dffazr & g dfeaar g
e g :

“afafs 7 3q v { =1 ©He o
THe wexw, way afga ¥ fafa 23
FAad 1965 1 fawe-fang fear w1
fafa 26 wmaem 1066 F1 =o faam &
geq wmieE s ¥FAET fag &
%11 zw faeg qr afufs 3 oF freqmt
+fY iy ot fad afefacs ® o 2ar @m0
3% Iuv § afafy ¥ g 3@ gur
afayfa (feagfet) 78 &3 ¥ d4a &
fafir 26 e 1966 #1 wfgfr =1 Famar
war fE arwre @ fazm (oedfeea) ot
fe wfagfa (fesgfd) =7 &1 3
ihves (Ffaz) * fin =1 g
fear mar 1 ga% gAEr @SET WO
(emfar witem) & fraw (arsifees)
fags o fagarf =meft (fafreer mw
waT d¥ vifem) qor w@ls ogee
gAY of} AATET A AZE SN ¥ wrEw
w1 Wt gww fear T f& afeygfa
(feagfedY) & &1 @ wfmfa &1 @
ara & fou smewg gwr s 1 w9 fag
wr ga% fog wfayfa (fewgfcdY) a8
adY BT wo gfaa & e fag fadt
swIx Y wdArd A N nf | afafa
Y Ty # # wfuw @ew wy fr o §
ECER GRS G
foear mor fF e age fer & ot few
TETT Y qrat 1

IACTIN AZAT . G9 AT W
AT FT 1



m D.5.G. (Gen.)

st gy age & @t AT gAIAl
SIZAT 2 |- WITT ATH AN §T FEZIAT
fedtorr & faw & wwar Fizv g1 =t
fasraig Szt £, a7 & aw w 9q
agl, wiw & aar T, drez wfww @
gar wgf, 600 wrar wfgw AR @i,
faa & arg #1 qar 74), M7 &1 9@ g,
qtez wIfET FT 947 T2, 500 ®o mfam 1
fagggmragm g f& w9 oo Wi
JaF a9 A ¥z F gAY ;1 ArFA 0
zg afign & garA weAl W7 FaETzIATA
FgewF M g, Al wfamq @ am
21 &9 A T & A1 W= qena qaen
arar 8 ek wiw frken @ oA 4
Y T3EAT AT ¢

3oz fazie aga fagezr gar 20 8
N A & Aaraw § FzA wgw ¢ fr
gudm, qfwar, gaesagr wifz arw fad
@At 3o fazT & 2 59 & gErE oI
erg A w08 & & 1 fafqar fasafaarag
Nag aaf d gz # o gi &, Aza
o YT fagmafa s01TF & 710 o i

T gd &

MR. DEPUTY-SPEAKER 1 You have
laken more than ten minutes. Pleasc
resume your seat.

st qUAR ST # FgAT A1zAr
g fr oot &7 afdfy st &t
AT g & AFE & S v
a1\

SHR1 SONAVANE 1 Why is It that

the Chair yields lo ihe aggressiveness of
hon. Members opposite ?

MR. DEPUTY.SPEAKER : I know
bow to control and regulate the proccedings
of the House.

st wieas? T (91AT) - grega

gdrza, fam wYa Tred 41 990 gAeay

Wy A g fag g o N
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wg, 9q & A & yyr fafeaq wa 2 f¥
7 3% & qvx Fr wf N ghafear
QFAT ALY 97 1 I§ ATE F W AW
TEY Y | 7 wArATE ays § 1 ag fear
YA TEAT & 74 f air € gua @y
39 & gmt 9@ a1 J@T WA
&1 gTerr &7 F1% qraw A wrgA A
| 9T gw avz ¥ A AAA N Ay
nzgA g9 A o geE At & wAA-
NiA A% 9z & A af g A, wnT 9
¥l 39 @7 A2 5T ¥, § 39 K1 )
7 & naga fear qrar 41 ga e w9
YA ANA A% 4| 0% HATTIIF qTE
441 42, U 9Id ) A1 AT £, T/
478 8 9791 & 10 &1 gevarm agt QA
aifza a1 a7 awwir 4 A 1 aWA
a1 fresg fem 2 ) sa% Wz ael as
ag Az & 99} ) & AT ma N mwgq
a3t & 41 I &1 AWT AT ANG-ANE
gay g AT @ &1 FE T IE A
AN TG AFAT & | FZ WHIA A &
da1 & qzr gar § A1 NN ww Frar
AM TZ71 2 1 Y qF WEF A1) TR aA
0% g AT &E w5 a B A s oW
® ot TF g o T gur g1 W
E 8 $OF w97 sE G & W
Ay Agr & wr

feecrex od~q %1 ¥wi WY tq@ mfa-
7 femiw & Y 0 2 1 gt IwT wew
g adara @, Asfta st wgury fag
# ¥z & feechEw qiew AMA & AT 6T
qary vy §, AfeT oy N g7 N dd
£ zgdty T & A4 3@ gy ff aw ag
gl Ay na w1 IT & xETA W e
agfer gaara ag) faar oo @ W 97
@1 gift @1 W R g dfaer W
mv T ATz ara ot gRar adYy fea
AT AN |

T o 326l ATE) 41 N1 €W
grag g ge ey gagmy fe gar
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U & qaves 1 9 weafqw w7 g
% agt weF #9 § W10 § F g0 wawwr
g A ST ¥ faww w1 F1% 9wy
dew % 37 & 8 faar aqr § 1 qatww
& farre & AT wat zg & N am
QT @ & weT g@ F1 qAdA war |
af) &za § gt qafee & w17 gu o dro
wwf gzl 7 1@ 20 ast ¥ &Tare
wrars 331 A faw & waEAEq &7
QORI G2 WIANT F1O9 gHT 91 | 39
qiw mranr ¥ oF fudld o 4 gak
qaiaq & fama & fy ) @feq amana
& 1w o9 wgwm H @l o "
¥ gy af 1T 37 9T &1 W gue @
far war | & sgm fF AT wwT on
q¥e "wra &) foid #1 walfaa wd
¥ fad iy @¥9T S9rg %1 I Faw
4 fae 9T Agf avq qafgd & @i 13
faeii ox =g fear wrg ) 37 % faer
qafam &1 fasE afdl @ awar &

T @ F Aarg § mgrEr g agier
FATE

. SHRI LOBO PRABHU (l'dihi) : Sir,
here is an expenditure of Rs. 339 crores,
fovolving 136 demands, being rushed
through io one hour. It is neither fair to
tbe House nor fair to the country. One
hour is wholly “inadequale.

MR. DEPUTY-SPEAKER : This stric-
ture is uocalled for. The time was decided
by the Business Advisory Committee on
which the hoo. member’s party was repre-
senled.

SHRI LOBO PRABHU ! 1 have givea
as mupy 08 14 cut motions and I will just
tead them, so that the House may be
aware of the sericusness of it.

Mr. Somani raised the yuestion of
army expenditure,

This is an item of pot
crores. As Shri Scmani has suggested,
this kind of expenditure, this kind of
sqQuandcr-mania must stop and a committce

less than Rs. 58
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should be appointed to go into this. 1
would like the Minister to reply to at least
that point. Is the Government going to
review the expenditure on the army ? We
want a good army, but we do not want an
army which is always demanding more

and more from this House and from this
country.

~ SHRI RANDHIR SINGH (Robtak) :
Sir, this is slanderous. What does he

mean by saying that the army is asking for
more money ?

MR. DEPUTY-SPEAKER
Member has not sajd anything derogatory
to the army. It js not correct to make
such a charge against the hon. Member.

: The hon.

SHRI LOBO PRABHU : I want a
stropger army than what you want.

SHRI RANDHIR SINGH : Our army
is stronger.

SHRI LOBO PRABHU : Then I come
to the Khadi and Village Industrics. How
long are we going Lo pay for what is
practically a political Patronage ! s there
anybody in the Khadi apnd Village Indus-
tries Board who is not from the Congress ?
Is there any Congressman o that Board
who has not takea vast sums from Govern-
ment in the nacc of the Board 7 They
were all converted in'o loans and now it is
proposed 1o reduce the ioterest on these
loans. Here also it is very pecessary that
a Commission should be appointed to o
into the entire question. It is not falr that
to much money of the country should be
wasted in the name of employment, when
employment is given only to politiclans of
a particular political party. Even if it
provides employment, it has to be subsidi-
sed by the consumer of cloth. Why should
!t cootinue ?  This should also be gone
ioto.

As the time a1t my disposal is short, 1
would request the hon. Minister to take
care 1o see my cul motions, the reason
given therc and attempt to answer them
and  satlsfy  this country that the money
asked for is properly spent.

SHRI SONAVANE (Pandbarpur) 1 1
would like to opposc the cut motion woved
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by Shri Masani. The point that he made
was that the Deputy Chief Whips are
serving the cause of the Congress Party.
I would like to point outto him that the
Deputy Chief Whips “are working in the
House and assisting the Chief Whip, who
is saddled with ot only the work of the
Chief Whip put also work of some Minis-
tries. This is a valid point to be consi-
dered --(Interruptions) 1 hope you will have
some patience; otherwise, [ will expose
your double standards. They are not
working for the Congress Party as such;
they are workiong in the Parliament, helping
the Chief Whip.

Then 1 come to the double standards
about which an allegution has been made.
We are told that we are having double
standards. Last time, when the question
of increase of emuluments of Members of
Parliament came here, our Communist and
SSP friends vehemiently opposed that pro-
posal. But when the Bill become ao Act
of Parliament they were the first ro accept
jt.” This shows their double standards...
(Iaterruprions) You have done it .. (lnterru-
plions)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : This is the final supplementary
demznd presenied during the current
financial year. Out of these 64 appropri-
ations 50 are on revenue account and 14 on
capital account, including loans and adva-
nces by the Central Government.

The Demands were formally presented
to Parliament on 10th March, 1969, While
:he additional expcnditure involved in the
Supplementary Demands amounts (o
Rs. 339.70 crores on a gross basis, the cash
outgo is estimated ut Rs. 72.93 crores
only.

With regard [to these Demands, hon.
Members have raised various points. As
for as the point raised by the hon. Member,
Shri Masani, is concerned, my colleague,
the Mipister of Parliamentary Affairs, has
already met it.

The hon. Member, Shri Shri Chand
Goyal, raised a point about Chandigarh. As
far as Chandigarh is conzerned, Chaundl-
garh forms a part of the revenue account
from the Consolidated Fund of lodia and
Plan provisions are fixed for the Union
territorjes and other requiremenrs. | am
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sure, in those care would be taken to see
that Chandigarh also gets its due.

Apart from shrl Goyal, Shrl Kanwar
Lal Gupta alsn raised a point about the
Delhi Administration. As far as the Deihi
Plan allocation is concernsd, an additlonal
allocation has already been made this year.
As has been clearly stated at pag:s 56 and
57 of the Supply Demands, to the exteat
this wll be spent this year, additional funds
are being provided. Thece shall bas no
difficulty on this account.

Besides, he has also raised one polnted
about Shri C. Subramaniam. That
matter s already before the Estimates
Committee and the Estimates Commiitee is
going into it. 1 am sure, the Esimales
Committee would do justice to the case.

it wae Wi g ;AT AgET A @
ark § g3 78 531 & s qre feeft Tv.
fafredwa cftara Gafes qar &,
A 3a% warT faedt #1 faqr awgar

ot 9o wo ¥F : Fzr & fF Taw)
WaraTizn ¥ gnfas sifesT s o
Tar g

SHRI KANWAR LAL GUPTA 1 It
is your commitment in writing.

SHRI P. C. SETHI : Shrl Viswam-
bharan raised a point about economy in the
fertiliser company. The Board of Direc-
tors is already going intoit and they are
going to appoint a commiltee to go Into
this particular aspect of the matter, The
Secrotary of the Petroleum and Chemi-
cals Ministry had also visited the place.
Cerlainly, there was 8 case for ecoomomy.
Besides this, they are also expending and
their cost of production after expeasion is
likely to come down.

The difficulty about electricity was there
at a particular period of time. Thatalso
is not there now. I think, things are likely
to improve there.

Shri Gunansnd Thakur said many things,
He #aid that the Centre was not treatiog
the States well as far as their financial
requirements are concerned. Thiy is not a
very correct statement. The other day we
bad a discussiog in this House wherglp it
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was jndicated that there was an outstand-
ing loan of Rs, 5,191 crores against the
States. We are evolving all possible ways
and means to see that difficulty on this
account is not enhanced. The ways and

means position is also being looked
into.

Besides this, the Finance Commission,
which is already in existence, is going into
this problem. It is not on any particular
whim or basis that we provide loins or
grunts to States but it is fon the basis of
the recommendalions of the Finance
Commission. The Finance Commission
does take into account the revenue expendi-
ture of the States.

Besides this, there is
Commission which also looks in the wvari-
ous Plan projects and other things, There-
fore it is not correct to suy that the States
are not being looked afier properly.

As far as the division of Income is
concerned, there is a constitutional provi-
sion and according to that the divislon
is already there on the income-tax and of
the other income from excise and other
things. Therefore it Is not correct to say
that there is any particular aspect which is
being observed from here with regard 1o a
particular State or between a Congress
State and a non-Congress Stale.

the Planniog

Shrl Jharkhande Rai again raised the
question of the road which was raised
by Shri Kapoor in the previous debate. As
far as this road was conerned, it was taken
up as a priority project, This is a long
road comprising of aboul 966 miles. But
later on It was declded that looking to the
expenditure that was involved io it—at
that period of time, it was estimated that
Rs, 68 crores will b¢ the expenditure on
this road—we should go slow. But now
a committee has gone into it, the hon.
Deputy Minister has visited the place and
pow they have decided that they will be
allotlog Rs. 7 crores this year for that road
and Rs. 13 crores next year. lt is estima-
ted that by 1970-71, this road will be
completed.

Then, the hon. Member, Shrl Lobo
Prabhu, has moved many cut motions and
it is oot fair on his part to have brought
inthe defence expediture. As far as the
defence expenditure I3 concerned, the
House will realise that out of the sum
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proposed hers, the increased expenditure
is on account of pay and allowances of
certain categories of services and other
personnel and largely on account of mater.

jalisation of storeg and anticipated rise in
foodstuffs.

SHRI RANDHIR SINGH i1 What
ahout more pay for jawans and  officers 7

SHRI P. C. SETHI : That is what [
am saying.  Therefore, the expenditure
which has been shown here is not much.
Besides this, they have alsn done certain
reduction in the expenditure to the tune of
Rsa. 11i5 crores. So, the total increase in
the defence expenditure is of the order
of Rs. 36 12 crores. This has got to be
done in wiew of the facts that 1 have
stated.

SHRI LOBO PRABHU 1 We are
not gruding any expenditure. But let us be
satisfied that the expenditure is all  right.

SHRI P, C. SETHI : As far as the
guestion of the Village and Khadi Indus-
trries Board is concerned, last year, it was
disccussed at length during this very debate
amd it was inficated that the Village and
Khadl Industries Board is absolutely
necessary because that is still giving a lot
of employment 1o a great number of people.
Of course, if there is anything, it has got to
be looked inte  There are various commi-
itees which go into it. But at the same
time, it has to be realised that the Village
and Khadi Industries Board is doing good
servize and it 1s giving employment to a
great number of people.

With these words, T request the House
to pass theie Supplementary Demands.

MR. DEPUTY SPEAKER : May 1 put
all the cut motions together 1

SHRI M. R. MASANY :

my cut motion No. 11

1 would like
to be put separately,

MR. DEPUTY SPEAKER 1 All right.
1 put cut motion No, 11 moved by Shri
Masani to the vote of the House:
The question is :
“That the Domand 'for a Supplemen-
tary Grant of a sum not expeeding
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Rs. 1,94,000 in respect of Deparment
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of Parliamentary Affairs be reduced by

Rs.1,02,600. [pay

and  Allowances

of

Government DeputyChelf whips. (1l) )
17.55 hrs.
[Sbri R. D. Bhandare in the Chair]

Division No. 4]

Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
Deby, Shri D, N.

Desai. Shri C. C.
Dwivedy, Shri Surendra Muth
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jharkhande Rai, Shri
Khan, Shri H. Ajmal
Kundu, Shri S.
Limaye, Shii Madhu
Lobo Prabhu, Shri
Madhukar, Shri K M.

Achal Singh, Shril

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrala
Besra, Shri 8. C.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Chandrlka Prasad, Shri
Chavan, Shri D. R.
Damani, Shri S. R.
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gandhi, Shrimati Indira
1qbal Singh, Shri

Kamala Kumari, Kumari
Kedaria, Shri C. M.
Khanp, Shri M. A.
Kinder Lal, Shri

Laskar, Shrl N. R.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mukerjee. Shrimati Sharda
MNaghnoor, Shri M. N.
Naidu, Shri Chengalraya
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Partbasarathy, Shii
Patel, Shri Maoubh:i
Raghu Ramaiah, Shri
Ram Dhan, Shri

AYES

NOES

1968-69

17.56 hrs,

i 1]

[Mr. Deputy-Speaker in the Chalr.}

The Iok Sabha divided :

Masani, Shri M. R.
Muthusami, Shri C.
Naik, Shri R. V.
Paswan, Shri Kedar
Ranga, Shri

Sen, Shri Deven

Sen, Dr. Raoen

Sharma, Shri Narain Swarup
Shastri, Shri Prakash Vir
Shastri, Shri Ramavalar
Somani, Shri N. K,
Subravelu, Shri

Thakur, Shri Gunanand
Viswambharan, Shri P.

Ram Sewak, Shri Chowdhary
Ram Swarup, Shri

Rana, Shri M. B.

Randhir Siogh, Shri

" Rohatgl, Shrimatl Sushile

Sambasivam, Shri
Sharma, Shri A. T.

Savitri Shyam, Shrimatl
Sen, Shri Dwalpayan

Sen, Shri P. G,
Sethuraman, Shri N.
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Sheo Maraln, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Siddayya, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Sinha, Shri R. K.
Sonavaoe, Shri

Supakar, Shri Sradhakar
Tiwary, Shrl D. N.
Tiwary, Shri K. N.

Tula Ram, Shri
Venkatasubbaiah, 8hri P,
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, S8hrli Ramesh Chandra
Yadab, Shrl N. P,

[17.58 hrs.
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MR. DEPUTY-SPEAKER 1 The MR. DEPUTY-SPEAKER : The
result * of the division is : Ayes 1+ 28; question is:
Noes 1 63. ““That leave be granted to introduce
The motion was negatived. a Bill to authorise payment and appro-
priation of certain further sums from
MR. DEPUTY-SPEAKER : 1 shall and out of the Consolidated Fund of

now put the other Cut Motions to the vote
of the House...

SHRI KANWAR LAL GUPTA :
Motion 5 Is an important one...

Cut

MB. DEPUTTY-SPEAKER : This is
not the procedure that we follow. Ewvery
time you come late. 1 waived the time-
limit. Agaia you are coming late.

I will now put the other Cut Motions
to the vote of the House.

All other Cut Motlons were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tiom s :

“That the respective Supplementary
sums pot exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
the following demands entered in the
second column thereof.

Demand MNos. 1,310 8, 13 to 15, 18,
20, 21, 23, 24, 27, 30, 34, 35, 38,
41, 45, 46, 48, 49, 52 10 58, 60, 06,
69,70, 72, 7510 77, 79, to BI, 84,
BS, 93, 96, 110, 113, 115, 119, 121,
123, to 125, 129, 130, 132 and 134

The motlon was adopted,

17.59 hrs.

APPROPRIATION (NO. 2) BILL.** 1969

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : On behalf of Shri Morarji Desal,
1 beg to move for leave 1o introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1968.69.

India for the services of the financial
year 1968-69."
The motion was adopted.

SHRI P. C. SETHI : [ introducet the
Bl

On behalf of Shri Morarji Desal, 1 beg
to movef ;

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the

financial year 1968.69, be taken into
consideration.”
MR. DEPUTY-SPEAKER Motion

moved

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the consolidated Fund
of India for the services of the financial
year 1968-69, be taken into considera-
tion.™

Shri Limaye :

I8 hrs.

it wy famd (377) : weaw AT,
#§ fag A gzl & a § Q93 @
2| Al oy F s Aoy F AR K
@A wrgAT § qar Al sWeT g
pfqe  m ) woifs a7 AMfm 3T
arz oY 7df sa & 1 9oz 2 9T WT R,

An additional provision of Rs. 1.40
lakhs is also required mainly (o meet larger
expenditure on travelling allowance, over-

time allowance and hoooraria due 1o
increased activities of the Ministry.

GTETR A FIT AT AT FIE
FIT 9T} @ Qe wrAA AFAT R ) AT
Tz g AR @ fr A ¥ ¥ iz fa

*The following members also recorded thelr votes :—
AYES ;1 Shri K. Anbazhagan.
NOES: Shrl Sitaram Kesari.

**Published in Gazette of India Extrajordinary, Part1I, section 2, dated 19.3-69.
t lotroduced moved with the recommendation of the President.



